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CENTRAL ADMINISTRATIVE TRIBUN&L
ALLAH#BAD BENCH : @LL&HABAD

Mise, APPLICATION N0.5072 OF 2002
IN

DIARY N0.5298 OF 2002 1516/02 (04.1516/02)
ALLAHABAD THIS THE 24TH OAY OF DECEMBER,2002

HON'BLE MAJ GEN K.K, SRIVASTAVA MEMBER-4_

1.

2o

3e

4.

Se

7e

.

Het Singh S/o Sri Rem,

eged shont 45 yeers,

R/o Sri Om Pel Shekeye,

dshok Neger, Manineth,

Bareilly (U.P.)

Presently working es Goods #ttendent (C4)
ot Kesgenj, N.E. Rellwey Stetlon,

Masitulla S/o Srl Shaggatulle,

eged chout 45 yeers,

/o Sri Irced Khen, Mohalle: Seyed Negele,
Kesgenj, Distt. Eteh (U.P.).

Precently working as C.#. on Kasgenj,

Rem Bhajen S/o Sri Jeevan Lel,

eged ehout 43 yesors,

R/o Querter No.7/16H Rellwey Colony,

Jei Rem Mohelle, Kesgenj,

District Eteh (U.P.)

Presently is working es C.#4. at Bereilly
City Stetiohn,

Remesh Chendre $/o Sri Nethoo Lel,

eged chout 438 yeers, R/o Mohella Panjayewelle,
Soroén Distto Etah (Uopo) °

Presen%ly ie working es C.&. &t Bereilly

City Stetion.

Rejendre Presad S/o Sri Rem Cheren,

eced shout 42 yeers, R/o Mohalla Rejeye Wele,
P.0. Soraon, Suker Region, District : Eteh (U.P.)
Precently is working se C.4. at Bereilly,

City stetion.

Melkhan Singh S/o Sri Nethoo Lal,

eged sbout 81 years, R/o Mohalla Pejaya Wele,
Ketra, Soreon, Distt. Etsh (U.P.)

Precsently is working rs C.é, at

Stetion Kesgenj.

Lel Bebu S/o Sri Dukhi

aged chout 45 yeers, R;o H.No,., 62,
Lexmi Nerein Mendir Lene, Kuwarpur,
Beareilly.

Presently 1ic working es C.#. at
Bereilly City Stetion.

Mureri Lel S$/o Sri Khunnl Iel,

sged eshout 49 yeers, R/o Kesgenj,
District Et?h (I]cPa) °

Precently is working ec C.é. at
Strtion Kesgenj, District Eteh (U.P.)

Rejeev Micre, S/o Sri H.C. Misra,

H
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Presently 1e working es C.4. <
Stetion Kesgenj. :

Syed Bekar Reze Rizevi S/o Sri Syed Imtez

Hussein, 4ged ebout 43 yeers, R/o 1-3 Bungslow,

Choupule, Reilwey Colony, Bereilly,

Precently ie working et Bereillly City Stetion,

Revindre Wath Srivesteva S/o Sri Krishan Lel,

eged ebout 51 yeers. R/o Krishen Neger,
Prebhet Seden, Izzétneger, Bereilly (U.P.)
Presantly 1es working eec C.4. 8t Kasgenj,
Railwey Stetione.

Tej Rem S/o Srl Gummani Rem,

aged shout 54 yeare, R/0 166 Civil Line,
Bereilly,

Precently ie working e C.4. (Bed Role)
attached et Kelhigndem, District Neinitel,
Uttepenchel, St e cesaatis

(By #4dvocete Shri R.C. Pathak)
Versus

Union of Indie,
through Generel Meneger,
N.E. Reilway, Gorekhpur.

Divicionel Reilwey Meneger,
N.E. Reilwey, Izzatnager Divicion,
Bereilly.

Divisionel Personnel Officer,
N.B. Reilway Izzetnercer,
Bereilly.

Divisionel Commercial Meneger,
N.E. Reilyay, Izzatneger, Bereilly,

Chief Workshop Meneger 3
N.E. Reilyey, Izzetneger,
Bereilly (U.P.)

Chief TOTO InSDECtOr,
NoEo Railway, K?Sgenj (U-Po)

thief T.I. Inspector,
N.E. Railwey, Bereilly City, :
“reilly (U ) o0 00gce o0 o

“(By édvocete Shri K.P. Singh)

QBDRER

HON'BLE MaJ GEN K.K, SRIVASTAVE,MEMBER=#_

épplicants

Respondents

" Thie epplicetion has been filed under
cection 19 of the #dministretive Tribunele dct 1925,
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The applicants have prayed that the orders dated 02,12,2002,
10,12,2002, 19,12,2002 and 22.12,2002 (Annexure A-1 to A-4)
be quashed and respondents be directed not to transfer amd
absorb the applicané{in Izatnagar workshop pursuant to order

dated 02,12,2002,

2 The main grievance of the applicant is that they were
working as Coach Attandant of First Class Coach since 13992
onwards, However, they have been declared surplus and they
are being forced to join at Izatnagar Workshop. Once they
were declared surplus they should have been asked to give
their option and only then an order could be issued, which has
not been done. The applicants have also filed various
reservation charts of the first class in supportvof their
contention that the Pirst class coaches are still plying and
the applicants have been declared surplus in an arbitrary

mannere,

Se The learned counsel for the applicant submitted that
the respondents are applying two sets of standard as in

case of Munna Lal, Fasil Beg and Tej Ram (Annexure A=-22)

who were also declared surplus, were asked to return to
their regpective posts and only after calling for the option
they were to be relieved, whereas in the present case the
applicants have not been given any opportunity to exercise
their option, The learnad counsel for the applicant further
submitted that the applicants were relieved on 02,12,2002
(Annexure A=12) for appearing in the screening test which was
to be held on 04,12.2002, The screening test was held on
05,12,2002, As per the applicant®’s counsel in the letter
dated 02,12,2002 (Annexure-12) nowhere it is mentionad that

the applicants were declared surplus.
A
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4, The proper course for the respondents would be that they
return the applicants to their original post, call for their
options and thereafter pass appropriate order. Aggrieved by
this the applicants have filed representations before D.R.M.
on 06,12,2002 (Annexure A-15), 20,12,2002 (Annexure A-19)

and asnother representation on 21,12,2002 (jnnexure A-21)

complaining that they were not allowed to appear 1n the b
Mvselectlon test held for ng post of Ticket [301let.:t:m’:.lﬂ"f—"q‘m‘*‘“J‘i‘}‘“cm

$o%&y& kNM_WNFh%W,&{Mhz{

Se The learned counsel for the respondents has opposed

the claim of the applicant and submitted that number of posts

of Coach Attendant have been reduced from 26 to 12 and,

therefore, 14 posts have been declared surplus, The

respondents have sympathetically considered the cases of the

applicants and have issued the orders for the applicants to

join the workshop, after going through the screening test

which was held on 05,12,2002,

6, I have heard counsel for the parties, considered their
submissions and perused records, The interest of justice
shall better be served if the representations of the applicant
refereed to above are decided within a specified time by a
reasoned and speaking order, Since the applicants have been
working as Coach Attendant for a very long time, théy deserve

legal protection,

o In view of the aforesaidy the 0.A is finally disposed

of with a direction to the respondent no.,2 to decide the
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representations of the applicant dated 06,12,2002 (Annexure
A-15), 20,12,2002 (Annexure A-19) and 21-12-2002 (Annexure
A-21) within a period of six weeks from the date of communica-
tion of this order by a reasoned and speaking order. Till

the representations of the applicants are decided, they shall
be allewed to work on their posts om which they were working.
However, in case no posts are aveilable they will be shown
against superannumary posts for such time their representations

are decidede The 0.A. 'stands disposed of,

8. There will be no erder as to costs.
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